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! S. Sudarshana Rao
2. E. Appa Rao
3. V,vsnkata Rao
4, A.Gestha Kumari
5. N.V.M, Narasimha Ra
6. K., Kameswara Rao
7. Y. Peddiraju
8+ C. Ganeswara Rao
9, M. Jyothi
10.P. Narayana Murthy
11.K. Mijaya
12.V. Ranga Rag
13.0. Seshagiri
14-G. Ashok Kumar
15.G8B.Subrahmanyam
16.K,V.Jagadesuara Rao
17.8@8%0.Dhaleswara Rao
18.Ch.Y,.Vathi
19.CV.Ramana Murthy
20.P.V.5ubba Rao
21.P.Chitti Babu Rao
22.GGG.Balsa
23.M.Elizabeth
24 .GK.Srinivardhan
25.5.8Bhaskara Rao
26.K. Appa Rao
27-G. Krishna Rao
28.0V.Kamalskara Rao
29.K. Sesha Rao
38.J. Gandhi
31.3J5VR.Joga Rac
J2.K, Tatayyslu
33, TV.Moghana Rao
34 .M, Prakasa Rao
35,A., Mohana Rao
I8/, Sahu
37.K.L.Narasimham
38,K. Subba Rao
39.K., Satyanarayana
40.CSN.Raju
41,T.N. Murthy
42.T., Bhaskara Rao
43.A, Sudhakar Samuel
44.Md, Farookh
45.N,5,Chalam
46.M., Narasinga Ra
47.5.5atyanarayana
48.8.Viswvanadha Rao
49,N5.Chalam
S0.A.Satyanarayana
S1.5.Mangal akshmi
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524 K, Kamala

53. P.Suspggla

54, MSR.Murthy

55, RL.Sastry

56. K.Thukaram

57. T.Noble

58. D.Covinda Rajan
59, M.Sarojini Devi
60, A.Satyanprayanamma
61. E.Varalakshmi
62. Md.Isaac

63, P.Lakshmana Rao
64, T.Manorama

65, U.Ramanamma

66. D.Suguna

6§7. M5T.5undari

68. Katta Surya

69, 9,Lakshmi Bai

‘-70. JNLEh afidra ~Bekhar

71. Ch.Ramakrishnayya
72, D.Prabhakara Rao
74. P.Mohana Rao

74. TP.,Sanyasi Rao
75. D.Subbamme

76, B.Eswara Rao

77. S.Subabsai
78,.5.08viprasad

79, M37Prasad Babu
80, MD.Abdulla

81, MS.Prakasa Rao
82. K.Babji

863. D."rasada Rao

B4. GRJ Varma

B5. SVY.Trinatha Rao
86. K.Chinma Venkanna
87. Gumpina Appa Rao
88. NN.Murthy

89, ND.Prasad

50, M.Appa Rag

g1. 8, Nanda Kumari
g2, YM. Ratnam

93, K. Bhagya Lekshdi
94, HR.Saibabu

g5, M,MuralimohsanaRaao
96, A.Chandra Mouly
97,0, Thrimur thy

98, J.Dharma Reo

99, S.Narendra Babu
100. D.George
101. V.Kamsladevi
102K .Krishna Qa0
103. P.Bhaskara Raa

104, Yl.Krishnan 2



105, V.Padmani Devi

106~ D.Rajeswara Rao
107« N.Subrahmanyam

108. p.ﬂppa RaO

109
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111
112

e G.Chinnabai

. Nukala Subrahmanyam
. B.Rama Rao

« JSSV,Lingaswara Rac

113. R.R.Vijaya Kumar

114
115
116
117
118
118
120
1219
122
123
124
125
126
127
128
129
130
131

. Dy.Reddy

« V.Thata Rao

. Ganti Subba Rao

. C.Kanaka Ratnam

o« VoNJMurthy

+« J.Joseph

. Ch.s. Sarma

. C.lalitha

. Vijayalakshmi Roy
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« A.5ai Sankar

« G.Bnaskara Rao

« V. V.Narasimham

« V.Veerasbhadra Rao

« G.Veerasvamy

o JSN.Murthy

« Chekuri Suryanarayana Raju

« B.Satyanarayana Murthy :

132. M.Uenkata Krishna Raa
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135

. P.Venkatakrishna Rao
+ T.China Satyanarayana
« Indigibilli Rajeswari

136. 5.Satyavathi

137. TAS.Kameswari

138, P,Satyanarsyana
139. Brahmada Sankara Rao
140, Yerra Narayana Rao

141
142
143
144
145
146

+ S.Venkata Rao

. Lanka Vijaya Raj Kumar
« V.Venkata Ramana Murthy
+ BanbBkapalli Asha

. T.lakshmi Narasubai

. L.Raja Rao

147. Md. Sibagetulla
148. P,Sarada

Counsel Por the Applicants

Coun =1 for thes Respondents
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Y.Raghava Rao
G,Kanakavalli
D.Varalakshmi
A.Venkatsswara Rao
KI.Vijaya Kumar

K. ubhalakshmi
FS.Christie
D.S5ankara Ra

s Sankara Rap
P.Parimala Lakshmi
S.A,Hamesd

D.Surya Rao
Ch.Venkatesyara Raag
A.Nageswara Raag
J.5reenivasa Rao
T.Ch.Kondala Rao
T.5anyasi Rao
R.Prasada Rao

- AR,Mohana Rao

Te.Anuradha

- B.Suryanarayana

J.Swarnal atha
M.Genga

P5M.Sharma

Me Satyanapayana
P.Venkata Raju

Kc ﬂgl‘les
K.V,Satyanarayana Murthy
SeMallikar juna Rao
DGS.Mur thy

A.Raja Rao
B.Kamesuyar Rao
G.A.Ramakrishna
SC.Mishra

Sv. Kalahastesuara Rao
B.Venkateswara Ran
Gelndire Devi
INM,Hussain Shah
5.5anyasi Rao

ee Applicants.,

Union of India, rep. by its Secretary,
Ministry of Defence, New Delhi,

Chief of Nayal Staff, MNaval Headquarters,

Navsena Bagh, Nawdelhi,

flag Cfficer Commanding=in=Chief’
Western Naval Command, Visakhap atnam=14.
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: Mr. P.B. Vijaya Kumar

: Mr. N.R.Devaraj,Sr.CG3C.

THE HON'BLE SHRI JUSTICE V.NEELADRI RAQO : VICE CHAIRMAN

THE HON'SOLE SHRI R. RANGARAJAN

: MEMBER (ADIMN,)
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0.A.,NO,121/91, |

JUDGMENT Dt: 26,8,94
(AS PER HON'BLE SHRI JUSTICE V.NEELADRI RAQ, VICF CHAIRMAN)
: i .

_ Heard:Shri.P.B,Vijaya Kumar,_learhed counsel
for the applicants and Shri N.R,Devaraj, learned
standing counsel for the respondents.

!
2. This OA was filed praying for s direction to
the reSpondgnts to effeét promotion i;;theeligible
applicants according to‘the rules by maintaining the
ratio by taking retrospective promotions into consi-
deration/and forconseque[benefits such as special pay \)
and other monetary benefits.,
. i
3. There are the following posts in the non-
;ndsugrial ministerial éection in the Naval Dockyard
at Viaskhapatnam:-
i) LDC
ii) upc

11i) Office Superintendent (0S) Grade-II and
iv) 0S8 Grade-I.

b

)

T§11 27.2.1981, the ratio of LDCs and UDCs %% 2 1 and
. LA 6o A

the ratio of total of LDCS&“UDGS aag\os Gr.I1 was
12:1 and the ratio of 0S8 Gr.,II and OS Gr.I is 4:1.
From 28,.,2,1981, therratio of LDCs and UDCs was 332
and there was no change in the Xxm other ratios. |
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4. In the Central Government organisations, a
ratio inmua&mx:znaﬂ:is maintained in regard to various

posts inclqding ministerial posts keeping in view the

. work load and also the promotional opportunities,

As such, the ratiqs;as referred to above were prescribed

for the ministerial employees in the Naval Dock Yard

also,

5. It may be noted that casual'LDCs were not

taken into consideration farﬂﬂuraﬁ&&es-feﬁessed_to

while fixing ratios for LDCs and UDCs. On the basis
of the various judgments of this Tribunal, the services
of various casual LDCs were regularised with retro-
specti ve effect ie,, from the &ate of initial engage-

ment, Then, it was noticed that one—wof the juniors of

-

those whose services were regularised with retrospective
effect wé%zgiready promoted as UDCsi and hence 163
supernumerary posts in the category of ULCs were

created for giving promotion to those seniors in the
category of LDCs, But it transpired that total number

of LDCs, after implementation of the above judgments,
were found to be more than 60% of LDCs and UDCs %xx put

together., Hence, a representation was made by the

unions for increasing the number qf posts in DECs

Lo : : ncrease
cadre & to keepkﬁhe ratio of 6-4,and.on such 1

of the posts of UDCs, the number qf pests in OS_Gr.II

and 0S Gr,I also have to be jncreased for mabntaining

1
Then, Re3 referred the matter to the Nava

the ratio.

Headquarters ie., R-2.

\k/// contd.. ..




6, ‘ As the matter is now pending with R-2, we
feel that it is just and proper to direct R.2 to
dispose of the matter expeditiously and preferably
within‘six months f;cm the date of receipt of'this
order. If the 1s§ applicant, ie., the Agsociation
i3 going to make a representation to R-2 in regard
to these reliefs by the end of September, 1994, the

e .
samelPas to be considered by R-2, It is needless to

say t_hat if the applicants are aggrieved in regard to
the order that may be péssed by R-2, they are free to
move this Tribunal by way of an application under
Section 19 of the Admin§strative Tribunals Act, 1985}\

7. The OA is accordingly mm& ordered. No costs}\

Mty
_ R, RANGARAJAN) : (V,NEELADRI RAO)
] MEMBER {ADMN, ) ' VICE CHAIRMAN -

DATED: 26th August, 1994, -
Open court dictation, ey
P | ‘ j%“?lﬁﬁ?k
Deputy Registrar(J)CC

1. The Secretary, Union of India, Ministry of Defence,
vsn New Delhi, RS

2. The Chief of Naval Staff, Naval Headquarters,
Navsena Bagh, New Delhi.

3. The FlagOfficer Commanding-in-Chief, Western Naval Commamdd,
Visakhapatnam-14.

4, One copy to Mr.P.B.Vijayakumaf, Advocate, CAT.Hyd.
5, One copy to Mr.N.R.Devraj, Sr.CGsC.CAT.Hyd.

6. One copy to Library, CAT.Hyd.

7. One spare copy.
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